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INDIAN TARIFF (AMENDMENT)
BILL—Cuiid.

SHRI NARENDRA SINGH MAHIDA
(Anand) : Before 1 begin my speech, may
I draw your attention to the convention
that Opposition Members  while  they
are sitting on the Treasury Benches should
not address the Chair 7 They should
go to their scats and then address the
Chair.

SHRI KANWAR LAL GUPTA

(Dclhi Sadar) : What is the latest posi-
tion T Where is the hon. Member
now ?

SHRI NARENDRA SINGH MAHIDA :
I am here.

SHRI KANWAR LAL GUPTA
What aboul tomorrow 7

SHRI NARENDRA SINGH MAHIDA :
I shall always be hcre. Let oot my
hon. friend worry about it.

**Not recorded.
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SHRI KANWAR LAL GUPTA
He was with the Organisation ?

SHRI NARENDRA SINGH MA-
HIDA : I welcome this Bill because
it rightly gives protection to the silk
ndustry. The silk industry has been
1very ancient industry. India and China
wvere the countries which for thousand
of years used to give silk to the whole
#orld. During the British regime, though
:he Indian Tarilf Act was there it never
gave protection to the Indian silk indus-
try, nor did it help India very much, be-
:ause of the import of foreign silkk which
naturally harmed our industry. I am
glad that after 35 years, the silk industry
of India has been given protection in the
right manner. French silk was much
more known to India than Indian silk.
French silk from Lyons was the fashion of
our women rather than Indian silk. It
is a very happy interlude now that we are
baving Indian silk which is appreciated
by Indian women and by the Indian
people and also by the foreigners.
Very rightly, the sericulture industry
should be given all encouragement. |
would request the hon. Minister that this
industry should be turned into & cottage
industry and shsuld be given more pro-
tection and more encouragement. In
places like Kashmir where the climate is
suitable to this industry and in places
like Mysore where the forest region is
suitable for this industry, it should be given
all encouragement.

Indian silk s in demand  everywhere.
We should reduce our consumption here
so that more could be exported. Unless
we do this, Indian silk will vanish from the
foreign markets. This industry needs
protection by our own people.  We should
do everything possible to see that Indian
silk becomes popular all  over the
world.

With  these lew words, | suppornt the
Bill.

SHRI LOBO PRABHU (Udpi)
I come from Mysore State which produces
80 per cent of mulberry silk and 60 per
cent of the total silk produced in India.
Strictly speaking, | should be entitled 10
i least 60 per cent of the ume  of the

DECEMBER 22, 1969

(Amend.) Bill 296

House. But it has so happened that the
learned lawyers have taken a good por-
tion of the time and following them the
learned auditor also devoted himself to
this subject in his own way. I am con-
cerned with the Bill and not with things
which are extraneous.

SHRISRINIBAS MISRA : What about
the learped ICS ?

SHR1 LOBO PRABHU : The learn-
ed ICS isabout to speak. Kindly hear

him.

I would draw attention to the fact
that in spite of the Tariffl Commission warn-
ing  Government in their report that
any reduction in import duties will not
only affect the growth of the industry
but in fact its very existence, Government
have proceeded to reduce the duties.
This  reduction should not be ignored
in spite of the fact that it has been con-
ceuled from us so well that it has so far
not attracted the wttention of the House.

Under item 46, the duty has been re-
duced from 60 per cent plus Rs. 880 per
kg. to 30 per cent.  Of course, this reduc-
tion took place about u year and a half
ago by executive order and it is now being
brought to the statule book. In item
46(1), reduction is from 60 to 50 per cent.
In item 47, it is again from 60 to 50 per
cent and in item 48, it is from 120 to 100
per cent.

The question is @ has there been any
improvement in the industry to justify
these reductions? This  industry has
been consistently  suffering from infla-
tion. In the last four ycars, the price
of mulberry had gone up, according to
the Tariff Commission, by 117 per cent.
At the same time, the wages of workers
have increased. The Commission thought
that the disadvantage of the  industry
compared with foreign the industry is
32 per cent. The Commission also finds
that the imported price of Japanese silk
is much lower than our own price, some-
thing like Rs. 200—it  was much less
before, at  Rs. 100—as against our
own price of Rs. 260 and more.
Not only is the imported price so
low but when the silk is sold, the price
s raised by Rs 60/- to Rs 2600 Tor
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travelling the short distance from Bombay
to Banaras. These are facts. The in-
dustry is not in a position to meet foreign
competition. The reasons have not been
touched in the Government's note although
the Tariff Commission has made a strong
point about it. Japan which supplies
52 per cent of world's silk, is the largest
producer as against five per cent which
we produce; it has many advantages. In
respect of cocoons they get, as mentioned
by Mr. Kothari, three times as much silk
as we do. Their mulberry cultivation is
five times as productive as ours per hectare.
When we are such a small constituent of
world production, and when we are so
much at a disadvantage in respect of
costs, Government has to justify to this
House, to the TarifT Commission and also
to the silk industry why it has made these
cuts. This is not a Bill which one must
formally welcome because you must get
down to the facts of this Bill. Govern-
ment is proceeding to kill this industry
though it is not obvious to all except
those who make a study of the details.
When duty was reduced in relation to raw
silk from 50 to 30 per cent there was an
immediate drop in the price of our own
silk at Malda which is an area well known
for silk from Rs. 200 to Rs. 170. In
Mysore State this reduction caused a
loss of lakhs of rupees.. .. ..(Inrerruptions).
I shall be wery brief indeed. I there-
fore ask the Government to reconsider
the cut which they are making in the
import duty. These cuts are not falir.
They are against the recommendations of
the Tarif Commission. I have given
an amendment which, I hope, has the
sanction of the President. In respect
of raw silk I ask them to restore the
old rate; it is quite easy to accept that amend-
ment.

I entirely agree with Mr. Mahida that
the condition of the industry should be
improved. Mr. Kothari also said the
same thing. What is the Government
going to do about the wvarious proposals
made by the Tarif Commission 7 A

. very important recommendation was
that we should not export our waste.
We export fifty per cent of our waste
which comes back to us at a high price
as silc. Why have they not, elther
through this Bill or separately, placed
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a ban on waste export ? The other im-
portant recommendation is about Kash-
mir. Kashmir is an ideal place for silk
growing. In Kashmir silk production has
simply gone down; it is going down every
day. The Commission thinks that soon
Kashmir will be out of the picture alto-
gether. They have priced silk at Rs.
3:50 per kg. as against Rs. 7-9 in Mysore
and Rs. 5-7 in Bengal. By an exccutive
order the price of silk has been pegged
down. How can you expect anyonc to
produce silk cocoon. The Centre should
ask the Kashmir Government to remove
this clamp on prices as it seriously affects
production of Kashmir silk which was
once well-known for its quality and was
popular in the Indian and even foreign
markets, The other recommendations
are in respect of mulberry. Mulberry res-
ponds to irrigation in an amazing way.
It incrcases almost four times as much
in its nutrient content if it is irrigated.
The Ministry spends wvery large sums
of money on the Silk Board, something
about Rs. 11 crores. Why cannot they
think of subsidising the irrigation of
mulberry  particularly in Mysore where
the production per acre in the rain-fed
areas is low ?

Another proposal is about the quality
of the seeds for which some kind of re-
gulation is necessary in West Bengal.
In Mpysore, there Isa regulation that only
certified seeds should be used.

Then there is the question of raw silk
not being properly tested in the testing
houses. There is no proper equipment
in these testing houses. I am mention-
ing this because silk is a very old industry,
an industry about which we have been
proud ; it attracted I think the East India
Co., when it was functioning in this
country. We cannot allow it to go down.
Except in Mysore, in every other State,
the progress of production is only down-
ward. What the Ministry has got to do
is this. First of all, they have to retain
at least the existing protection, and to
follow the recommendation of the Tarifl
Commission made so far. What the
Ministry has got to do is to take up the
other recommendations of the Tarff
Board. The Tariff Board has been des-
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[Shri Lobo Prabhu]
cribed by Mr. Kothari as in decay. 1
do not want to travel more than that, but
I must say that the Tariff Commission
is about to die. This is what we should
realisec The Government  appointed a
Prices Commission which is taking over,
if not the statmory  dutics of the Taridl
Commission, all the other refcrence in
respect of prices which  werc given to
the Tariff Commission, I raised the ques-
tion in this Ilouse, why Government docs
not endow the Tarifl Commission with the
functions which wzre to be given to the
Prices Commission, but the reply was thay
the  Tariff Commission wonld continue
with its own functions.

AN HON, MEMBER : It is a monopoly
institute.

SHRI LOBO PRAPBIIU : He says it
is a monopoly institute, I suppose the
Government  therefore wants the  Prices
Commission as somc reproseniatives of
the communists, whoe will not enly pull
down the prices but will pull down the
entire  structure of the country in the
way as Samson Jid,

I do not wish 10 be diverted and 1
come back apain +o silk, and T would vrge
among the Minjswer to accept my amend.-
ment when it comes,

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : Sir, the scriculture industry
is onc of the oldest industries in the oriental
world, In the first century B. C., we
have pgot references that Indian  silk
was exported (0 forcign countries, On
the other hand, Kalidasa refers to the use
of Chincse silk in India. Therefere, there
has been a two-way traffic in India in
those days. However, 1 shall not 1ake
the time of the House by referring to those
past events.

Indian silk is now exported to foreign
countrics. It is a furcign-exchange earn.
ing trade. But what happens is, there
is no pre-shipmemt inspeciion  properly
done, 1t is sometimes donc by (he Tex.
tile Commission, and sometimes it s
done by the Central Silk Board, There
is, therefore, no uniformity 10 maintain
the standard of Indian sitk. As a result,
we find fine varictics of foreign  silk are
imported into India to the tune of thou.
sands  of rupees every year, It deals a
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blow to the growth of sericulture industry
in our country.

Again, there are two spun silk miles
in our country. One is in Mysore and
the other is in Assam. But these two
mills are not working properly, and they
are having idle capacity simply because
Government has introduced a rule that
silk waste is to be exported to foreign
countries in the proportion of 1:1.
It means, if an exporter exports 1 kg
of silk waste, then only he can sell 1 kg.
of silk waste to the spunsilk mills. These
two mills are starving for want of silk
waste. Government  should prohibit the
export of silk waste to foreign countries
and issue instructions that all silk waste
should be supplicd to these spun silk
mills in our country, so that these two mills
can function properly.

There are four varietics of silk—
mulberry, rasar, endi and munga. Ex-
port incentives are available for mulberny
and gasar silks, but there is no incentive
whatsoever for endi and munga. Assam
and Bengal grow abundantly endi silks
which are very rich in quality, Assam
alone monopolises in munga silks. But
the Government of India has given a
step-motherly treatment to these two
varictics of silk. If Isay step-motherly,
it will be an insult to step-mothers, be-
cause step-mothers are not so partial to
their step-children. Thercfore, 1 urge upon
the Government to give proper incentives
for the export of endi and munga silks
to foreign countries on a par with mul-
berry and rasar silks.

SHRI S, K. SAMBANDHAN (Tirut-
tani) : Sir, Mr. Lobo Prabhu said that
he has a right to speak on this Bill because
he comes from Mysore. I have got an
equal right, because T ccme from the
south which produces the world-renowned
Canjecvaram silk.

SHRI LOBO PRABHU : It weaves it,
not produces it.

SHRI S, K. SAMBANDHAN : This
protective measure has been brought on
the recommendations of the Tariff Com-
mission. We thank the Government for
it, but Government should not rest con-
tent with simply bringing this msasure
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The sericulture industry is an ancient
industry, particularly for southern States,
specia]ly Tamilnadu., Even in the aged
times, silk fabrics have been exported
from the south. Tt is pertinent to note
that  the exports arc going up. Only
handloom silks are in growing demand
from almost al] foreign countries includ-
ing the USA and European countries.
When 1 had been to Europe last year
as a member of the handloom silk delega-
tion, we found that from every country
there was  demand  for handloom silk
only. But the handloom silk industry
is in a regrettable position, There is no
control owver the price of raw silk and
other silk required by the handloom in-
dustry. The price fluctuates violently.
It is Rs, 110 one month and it rises sud-
denly to Rs, 150 the next month. All
these affect the wages of the weavers in
turn,  If you are interested in exporting
silk, you should more and morc concen-

irate on export  of handloom  silk
only because only handloom silks are
popular in forgign countries, Govern-

ment should take steps to produce more
and more silk and supply it 1o the hand.
loom weavers  at reasonahle prices. It
has bzen pointed out by Government
that the export has gonc up from Rs.
268 crores in 1968 to Rs. 8.8 crores
from January to  Scprember, 1969, But
still there is @ very great demand and
it is not being fully met. Most of
the exporters in Madras are not able
to meet the demand for handloom silks
particularly from the Europcan Common
Market countrics, which have been
good cnough (o waive the tariff. Gov-
ernment should take steps to see that the
weavers are givei handloom yarm at
cheap prices.

Government have not planned pro-
perly for the requirements of silk yarn
cither by the handloom industry or the
powerloom industry. The demand as
given by the government is 999 tonnes
in 1969 which may go up to 1,276 tonnes
in 1974. Yet, government have not
taken any steps to produce more indigenous
silk. As pointed out by the previous
speakers, even the import of silkworm
sced has fallen from 7-01 kilograms
to 317 kilograms. Therefore, govern.
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ment should take steps to import more
silkworm seeds.

Many difficulties are experienced by
those people who rear silk worms, Go-
vernment should study the various reports
of committees and commissions on this
subject and help these people, if possible
by supplying the seeds at subsidised rates,
This will go a long way to improve the
production of silk yarn that s required
by the country,

Finally, 1 whole-heartedly support
the measure for giving protection to the
sericulture  industry in the country. 1
would request the government to take
vigorous steps to see that silk is pro-
duced more and more in the coming
years than whatr we have already
planned.

SHRI JYOTIRMOY BASU (Dia-
mond Harbour) : Sir, before 1 come 1o
silk I would like to say a few words on
the Tariff Commission and quote its
report. The Tarif Commission is an
institution on which people can hardly
have any confidence. The Tarif Com-
mission is & show.room for the mono-
polists, They have been serving the
monopolists  more than anybody else.
Their job is to regularise inflated costs
of production and depleted sales revenue.
I wish to quote one or two things men-
tioned in the Report of the Tarif Com-
mission which look fantastic to all of us.
The Commission says :

“The consumers purchasing products
of the protected  industries are
approached regularly to ascertain
their views on quality and price
and further action taken wherever
necessary."’

Have any of us  ever heard of such
an enquiry 7 Have any of us ever re-
ceived such a request ? 1 have met thou-
sands of people and they all feel the same
way about this institution, What is
this institution doing ? Whose interest
is it serving 7 1 know that during the
last twenty years the members of the Tariff
Commission have got big posts for their
sons and dear ones in bigindustries. That
is how they get higher prices for
monopolies. We know all these things,
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[Shri Jyotirmoy Basu)
The Report again says :

“Generally, most of the consumers
of protected commodities were
satisfied with the availability qua-
lity and price."

Have you ever heard such fantastic
nonsense ? These are the sorts of things
that the Tariff Commission is selling to
us, This is & bogus institution. They
are functioning to serve the monopolists.
So, Government must go into the acti-
vities of the Tariff Commission and exa-
mine the conduct of those who have
been connected with the Tariff Commis-
sion during the last twenty years, Be-
cause I know many cases where Tariff
Commission high-ups have got their sons
employed in big industrics and get in
return  certificates for them. This is a
very serious matter.

I now come to silk. This industry
has suffered because of the utter fajlure
of the government. I tell you, the Go-
vernment is no good and the Minister
is no good.

I shall quote instances, The  silk
industry engages 32 Jlakhs of people.
It has the fourth place in world produc-
tion, Japanese being the first, the Chinese
being the second—Swatantra and Jana
Sangh may please note—the Union of
Soviet Russia being third and we are
the fourth. The total production in 1966
was worth Rs, 26 crores but the rate of
growth never exceeded 2 per cent between
1966 and today.

The bulk, almost whole, of the mul-
berry silk  waste is exported, Why is
it 50 7 Why is it that we must sell our
waste for a song and import the finished
product at their price? I do not under-
stand why it is not banned and silk waste
is not processed;here and used as the
industry's raw material. They are an-
xious to reduce the protective duty. Whom
are they anxious to please—the Japa-
nese silk industry financed by the Yankee
panks ? Is that the story ?

MR. CHAIRMAN : The hon, Member
should conclude now. He was allotted
only 4 minutes.
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SHRI JYOTIRMOY BASU : T know.
Sir, you are a good man in the Chair. 1In
Bhagalpur, your State, the sitk industry
has gone down the drain, T shall just
throw a little light on that.

About the import duty, I ask why you
do not import silk worm sced and
improve your production. This is a case
of the Government’s failure.

About the quality of silk, what do they
say 7 It says :—

“Several complaints have been made
regarding the quality of Indian
silk. It has been stated that the
silk is poor and does not qualify
even for the minimum grade of
internationa] standards.™

What are you doing sitting here with
a galaxy of bureaucrats around you flou-
rishing on people’s money 7 ‘The Japanese
silk cocoon gives one-fifth or ¢ven more
than that while the Indian silk cocoon
gives no more than one-fifteenth or even
less than that. On top of it—I will read
out something—

“In terms of cost and rearing effi-
ciency, the Indian Sericulture In-
dustry has to improve its per-
formance six-fold in order to reach
Japanese standards;"

What has he got to say abour that ?

Some of the mulberry silk waste and
most of the non-mulberry silk waste is
used for hand-spinning. The bulk of
the mulberry silk waste, as 1said, is ex-
ported.

There is free flow of smuggled metallic
thread through Nepal. Government has
failed to check that. That is also making
things complicated for the industry. Your
failure is known to everybody.

What 1 suggest 1o the Government is
to go in for vigorous research and try to
improve the silk industry and the local
production, so that you are not required
to import raw silk from other countries.
In doing that you cannot make much
progress until and unless you handle your
workers properly. You are treating your
research  institute workers very shab-
bily. There is & ferment in the Berbam-
pur Sericulture Research Institute. You
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have violated the promise that you had
already given to us. When this sericul-
ture research institute was being merged
into the Central Silk Board an assurance
was given to the West Bengal Government
and ajso to the workers that Class I11 and
Class IV staff shall not be transferred out-
side the State of West Bengal except
on promotion to superior posts when
vacancies in such superior posts were
not available in the State of West Bengal,
The Government is now anxious to violate
that and are asking those workers  to
sign tonnes of forms. That has led to
a Jot  of discontent and unrest. You
cannot progress if you ignore the human
factor wh.ch is so  very valuable in this
industry,

SHRI SRINIBAS MISRA (Cutiack) :
Mr. Chairman, while the Minister moved
for consideration of the Bill 1 had my
doubt which, I think, has 1o be resolved
by the hon, Minister, At page 7 of the
notes circulated it says ;-

“The  protective  duty on raw
silk is 30 per cent ad valorem

with effect from the 28th March,
1968,

) If that is so, the copy of the Act given
in the Bill, shows the existing duty as
something more, namely, 60 per cent.
Why was it not indicated in the Schedule 7
If, under the provisions of the Tariff Act,
it was reduced, this Schedule must have been
amended. If in 1968 it was reduced by a noti-
fication, why was the Act not amended 7
It has come before the House as it stood
before 1968,

That apart, what is the policy of the
protective  tariff 7 A protective tariff
tries to help the industry and neutralises
its disadvantages that accrue to the in.
dustry as against foreign ! competition,
According to the Tariff Commission's
Report, the disadvantage is 32 per cent.
30 per cent protective tariff has been
sanctioned. Whatis the purpose 7 Does
the Government want that 2 per cent
should be Ieft to the independent initia-
tive of the industry here. Perhaps, the
Government wants that 2 per cent
be made up by further tightening of the
belt by the industry.
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All the same, you will find that the
capacity of our industry, as in June, 1969.
was 111 tonnes but the production was
only 73 tonnes. According to the esti-
mated demand given by the Ministry,
in 1969, it will be 2,437 tonnes and from
then onwards, in 1974, it will be 3,111
tonnes and also, in respect of silk waste,
it will be 1,276 tonnes. If this is the na-
ture of the demand and the production is
only about 10 per cent of the demand,
how is the demand going to be met ?

In laying down our tariff policy, a
balance has 10 be struck between the
demand met by the indigenous industry
and by thc imports within the country.
Now, this 2 per cent does not serve the
purpose that is still there to neutralise.
The second purpose is to see how you
are going to mect the demand of this coun-
try. If the demand is so much and the
production is so little you must meet
the demand by imports. And the neces-
sary consequence will follow. It has been
suggested, and rightly so, that there should
be an atempt to cut down domestic
consumption so that we can export more.
In certain articles, so far as tusser, muga
and eri are concerned, we have almost
a virtual monopoly. So, they need not
require any protection. But they require
encouragement and they require some
incentive for export. The Government
has not come forward with any
such incentive or such encouragement.
It has been alleged by some persons
that the treatment meted out to these
two industries is almost step-motherly
treatment.

Regarding tusser, muga and eri, what
is the position now ? We are exporting
all the waste. That waste also includes,
according to the calculations, tusser, eri
and muga, all the wastes which are included
in the total waste. The silk waste also
includes tusser, eri and muga. Why should
thatbeso ? Ifthe Government can some-
how manage or encourage the spinning
of silk waste, then we may not be required
to export silk waste and purchase finished
products instead.

Our silk industry is mostly domestic
industry. About 32 lakhs of people
are engaged in it, in all the stages of the
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[Shri Srinibas Misra)

silk industry. In order to give them em-
ployment, we should somchow provide
more and more raw materials so far as
raw silk and other raw materials are con-
cerned. The policy that has been fol-
lowed by the Government neither helps
the industry nor helps the workers. The
Bill simply makes 30 per cent protective
tariff from 60 per cent. There is another
incompatibility also. In respect of item
No. 48, previously it was 120 per cent
ad valorem plus Rs. 13-80 per kg. and
now it has become 120 per cent ad valorem
plus Rs. 18+70. In the name of rationa-
lisation, the tariff policy is being tinkered
with in this way.

Finally, another Bill has been circulated
but not yet introduced; that Bill wants
to repeal the Tarif Act. If that is so,
if you are going to have another Bill in
the next Session, why should you come
with this Amendment now ? Government
has the power to reduce, under the Act
itself, by notification and to place that
notification before the House: that will
be perfectly wvalid. If you are gcing to
repeal the Act by bringing another Rill
which is now in the offing and has been
circulated also, what is the fun in extend-
ing this protection till 1974 7 You
can as well do it under the next Bill which
is coming up. So, while supporting the
protection, I oppose the nature of the pro-
tection and oppose the Bill.

SHRI J. M. BISWAS (Bankaura)
1 expected the Government to come out
with suggestions as to how our silk industry
could be made self-sufficient instead of
with some suggestions in regard to duties.
As some of the members have spoken
about their places, T would say that in
my place also in West Bengal, particularly
in my area, Raghunathpur in Purulia dis-
trict and Vishnupur in Bankaura district,
this cottage industry was producing tusser,
muga and all silken things, but because
there has been no incentive from the side
of the Government, most of the. families
are now sitting idle. Not only is there
no incentive from the Government, but
there is also shortage of raw material.
In Raghunathpur alone, there are about
a thousand families who are depending
on this cottage industry for the last so many
decades; they have now been aitting idle
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unemployed and 1 do not know what would
be their future.

Somc proposal has come to those
weavers from some private business people
who are exporting tusser, etc., to America
and other European countries. These
business people have very recemtly come
out with the proposal—] have seen it
very recently—that they will be supply-
ing the raw material 1o them and after
preparation of the tusser and silk, these
businessmen would purchase them and
export them to foreign countries, and
the only thing that the weavers would
get would be some ‘mazdoori' or some
charges for that. That is the proposal
that has now come from private business
people. 1 accuse the Government for
neglecting these poor people. This is not
the casc only in Purulia and Bankaura
districts; my friend was also talking about
Bhagalpur; 1 know, a huge quantity of
tusser product 15 going to America from
Bhagalpur. All these things are exported
through private business people. There
is no role of the Government in  this sphere.
I fail to understand this. When our in-
dustrics are not properly fed, when our
industrics are sitting idle due to shortage
of silk waste, what is the fun in export-
ing these things from our country 7 We
have to encourage our industries; we
have to sec that the people who are em-
ployed there somchow pull on in these
industrics; it is in the interest of employ-
ment potential that we should keep these
industrics going. That is why 1 said
that I expected the Government to come
out with a proposal by which Govern-
ment could have suggested that by such
and such time our silk industries would
be self-supporting. But instead of that,
Government has come out with this pro-
posal with which T quite disagree. T would
also like to warn the Government that
it would be a dangerous thing if the pro-
tective duty is not increased. It will be
a dangerous thing. Therefore, with
this sucgestion 1 would again like to urge
on the Government to give due considera-
tion to these cottage industries. As my
hon. DMK  friend has wvery correctly
said, in foreign countries the demand for
handloom silk is more than for mill-made
silk. Therefore, the weavers who are
preparing this silk should be encouraged
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and all raw materials and other things
needed for this industry should be supplied
to them.

16 hrs.

My last point is that there should be
rescarch by the Governm~nt. 1 share
the same view about the Tariff Commis-
sion as my friend, Shri Jyotirmoy Basu.
It is a commission which has only looked
to the interests of the industrialists. It
has not looked to the interests of the peo-
ple. It has not looked to the interests
of the workers. Therefore, about the
Tariff Commission I have got the same
gricvance.

With these words 1 thank you for the
time you have given me.

**SHRI M. SUDARSANAM (Narasa-
raopet) Mr. Chairman, Sir the silk
industry in our country is a very vital in-
dustry. This is one of the industrics which
earn for the country the much needed
forcign exchange. In the past this industry
was able to ecarn, through experts, foreign
exchange 1o the tune of Rs. 2 to 25 crores.
During 1965-66 the Foreign exchange
earned was about 5 crores and last year
it was about Rs. B-5 crores. Therefore
there is need for expanding the industry
as this will, in turn, earn us more foreign
exchange. In Jammu and Kashmir this
is a public scctor industry run by the
State Government. In Assam and West
Bengal, it is in the private scctor. No
doubt it is doing well, yet because of the
potential, every encouragement should be
given to this industry for further expan-
sion. Mainly, as other hon. Members
have stated, research facilities in sericul-
ture should be provided and other efforts
made to augment production. Govern-
ment should give a serious thought to the
needs of this industry. The allocation of
funds for the purpose should also be in-
creased considerably.

This Bill is timely and welcome. 1
am sure, it would give a fillip to the in-
dustry. I trust, thercfore, that the House
would upanimously pass the Bill

st foreer w1 (WuaAY) @ sl
wgreE, T & Y fF & g fadws
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w §8 ¥F, ifF a fadrw ifcw
iFe ¥ qead w@ar § fasd oy
a8z 7 fave 137 ol faew se-
W FHEAT AT arq AT §, §F foh
¥ aq & Efew aifelt 9@ §9 FmA
eI B

fergeam & Zfew ofee A2 &l
qT ATF T & 1 AR TESE § 1 ar
ot wfzg 97 3 & fad i fergeama
FT &Y TS ATET SIET § T AR &
Tewl ¥ ®rg Y pwma W faww F
TR ATAT §, 3T & gArfeerw fergEaa
£ Afs §o Fafesh &1 § 1 SEEET™
¥ R X FHAdew & A1y fergem
1 freda fam mar fr sEwT W™
faza & Tw2r & TNE Ehr | gt
g gdr U2 FY I g A SfF
mwifsFram g fm Fz@ w1
fas w<m =g g 1 o faEa gwnd
2 ) ¥ faefad sram s @ R
7@ 7@, 15 T A FFE A
ar @ § W oA fergem w1 frdA
QU 99 9T | AdT ag g
fr fergeam &1 CFORE FY aET
mrm ) | & fed fegem 7 wE
am F2w 7 Jemr | faE & wfe-
U AT | IW ¥ AT AT g% SO
wdr wRem & awr Ag &, Afew
tar wrw g ¢ F e At 7 W
aE #t §9 wea @ Af
31 9u% g ATeTE A qg e fear
fr o fosfae 3w & s, sl
arfz ¥ fasmawier 291 & ssfaa
TeE, NG w1 e w3
#x Ay Efcs § Iy aw 7+ | Afew
T g A gEE A A wrd
FTORX FEW AE IordT § | 99
§ oitemy dredr fewrd

**The original specch was delivered in Telugu.
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[t frxr ==z 1)

wgr o+ fagfa & fff 1 o
i g frem § wwww
t | dfEeer e s IEE
frata &1 sgf ax wraw g, foew
mEE F1 fRe § gE f, R
qafeas aq @ o FT w® & 7
fadwi A faer g9 &1 g9 FWAR
IR F oI T AMa et @
2 7 g, fagw wfz ® arew
THFT ¥ waw frar ¥ sk
T/ AT E | AT HGH FH-
fmer a2t & 1 wgf feaar
frar @ 1wt oo faew mew R
¥ WG, IA9T qgi TINA FY, AT
&, sa¥ fAaw o wm sy fEm
¥ F qmAar g fr a T 2w
a9 39 faow F 4 sem@ & A

T F g7 F N & w9 q@raa,

IAFT FEWA FL, qq AT HC A0
F0ET | @ W1 ¢ shfeea femi
N | R | faedt aw foew
s WY faet amar o1 9@ 9% ¢f @A &
&% #1 ar ff foer & oo & farg g0
& wnrarenfaa A & ) 99 A |

qgt  FES ¥EEG Foa@ AW
Jorf ¥ 1 o wwrd & wf ¥ ag A
m & Adl o W@ &) awz-EE
f1 o SEaE |1 AT e
@R ? g & g F A
¥ ¥ qTF SewE e |
T o tqiﬁrﬁﬁr w1 AT I
e w5 7 gw S9N § e\
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AT TH FY FLT ! OGEN FT HAH
WY ggr a7 St § 0 faeEr W oq
W wgr ar 5 faet w1 same faei
g femm ar svar & ) @Y F
fig &% Srewvw ® swr gfva-
AT FTAT EN, IAR! AIEATER FTAT
g, sgz-¥E @ g o faew
Y TEw gAET 1 e A gfee
Fgg am IF g | IR & qrEd
9 da 7 ot FuT-Tz @A Wi,
amafaa weitadr @Y snfea, ot A
TART TIEFVH FET |

faF Fre &1 ar3 £ I AT 2 )
frr gt 1 dfFefT & T4
Fare BN &) ST w0 S @Y &,
I ad J|@wE v g 1 faew
Frmw &1 T Fawe Fdr d oA
sTaAT WEer g fF osA mEr ot
gt & St e TR AT 2
famt emm faRwi & femr @
2, 71 Sen e @t faar AT §
FrEw & feadmiz § qar foew
F wg & fau sav ama ST A
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fesrm e g oftma adl ¥ @
FuxqErH & fgma & @ w7
Fr§ A9 AT @n

A & gfer @, R
#r gfee &, soeam 2|« ghe
7 d mmar § 5 @@ w1 awn
®AET AN BMT | E@ERT aHr g1
gFar & a7 faew  gEEY #)
swaTed faw, Ww #1 AT 9@T
fad | afsq frg &7 & a9 71 A
o1 @ &, 399 R 9T g1 & R
FT IEAEA TG X ATOHT AES s )
q srgar g f& @Y wEem oA i
1 qEE T |

fagiz § wmagz § wgl A% AN

araa § faer s #1 @¥HS F9-
IRV F agEr fzmrosT w0
Fgam 98 wWr ¢ wfFT 77 et
7w frar 41, A 99
T fagr & Wiz g fF oAw
agrar a3 fr fage 7 st &9
qr A9 F 79 faar § R E 9
Tmar g fr 3w g A oawem
& mFaT §, IRFr fawrw gy @war
3?79 gg A9 fage & ant #
AFET AR § | F g g oo
1T AT F |

% 7g At wAar wmeen g fx
g T R oz@ oTEW F1 o
wEMfer 1 w0 W AR &
UAATEAET FT qT@ W g Fea
Z 13T Ha ¥ AN Feimfesm @
fgafaer W aar W' Fwar @mwE
&1 S Femfew @ ower W=
TE 2, 44T IEE! M9 A EF A
dY A FEAT ATER F, w@eArfran
¥ HTaTT 97 I JUA XK F@TA
arga 2 7 afz e, Ay Tk fAm e
TE FT A ¢ W O ZA
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a ¥ gw gWraare A HRN-
fessr ®Y ara #<& &, a1 ag Sf=a
&t g fF tamw s & Ot a®
faafa=r g <94 1

¥ okl & @rg W12 a9
w faggs &1 =rE F#@r §
16.10 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
R RN wwT wwt () A
aft ae7 ¥ §9 WA fral 7 ot

@ H am g fF oW SEmw
1932 ¥ ¥HT 1969 TF FAH 95
wfawa 1 afz gf & wafs
Wi § AT qiw 8@ gfgma &
fg g et memmgfE 9
I § A4 32 AT AN A9
g & fom qv s« sfifasr fmie
FE g Fawwar § f& Ty apme
998l A " W@ A, TEE
BAEqT HT AT AT 32 AT ARSI
FUT 32 @M@ SMIFT T2 FgM
Y Y T AFar ¥

fagre & wrmegT § Tl @qE
FT FTE [T AT ¢ | A@T ¥ WA
q oW F AT AR E | owmw
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[=fr EofriFe i)
FET ¥ [ qga w9 frwean &0
& sy w7t g oot aw foew &
3 X FIT T T §, SAHT A=E
facge a= fFar s =fg@d  m
TE B qE ¥ ATawEd @ Ed T
W A ah 1 oF-480 F anflw
e a ¥ g7 #t =1 @ & fag
AF AT TEAT &, 99 q%@ ¥ OWW
F1 At Araw & fag sraws 78 &
faxaly faews & far v garor &m
¥ wFAT § | W F FEE A Al
g faege a= &3 T =fgd 1 afk
Y o faew & orTC Imr a9 €
dt I gu atw ]A | @RM w amafe
@ g =tfed 1 AfFA TR a1 &=
&1 & T w1fgd | gEd 91T gH 96
%8 T0TH & FIST FT ATATA FL ATlF gA
afaw & afas w e 7% 1 9=
T TUN W g & A §, 99F AT
A7 qar gEL AW F1 TFE F@TE |
% 5t wgRw ¥ e wga g fF
g W gan & fawmw & fag a0
IR & wOW § 9 TEEC A
agi ¥ W & 9 agi I Ggfn @

§ wwaan g & @ w Sww &
g 9t wwTe fEar s sfgd
fag g @l WHRE & A9
FT @T &, MWEl 7 Anr W d=r
F@ & | ol a4 9w faq & W
Fad € | TEE A @R F T A
w1 & W1 FYEr 9 g | IE A%
IR T T F O X oy § A
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ThRaTE # 91w W F AR g
T A owr fear § aifs sarer &
satet faeF 1 gamEA g @R S faew
freer ag facs & F¢ w9 a=if @
3 ¥R FTa qmEl ¥ ¥ FT IET q€
FIST F9I9 aTe] F7 2 |

#T T ATt ¥ A+ g I ATA
#1 ¥ 1 g7 fowew § afz g@ o * frar
ard, d g F1 agd faar gem o

TS IAN FT T AT a7 A1A-
WF § | gAR gl ATEMIaTES, -
fafaaw 3R srieew deadt ) dwm
fear mar & | afFr 4% s wm
F fqiE & @7 § | uEeEee & e
=g #t fegg #07 & fag & 3o
FEATE Y T & @ vEd g
g ol aF g qg ¥ A8 gan
t & smFga 1 Frwa Fur &
=g |

g fagre & gwk agt aga
feafeader & 1| e fo<it & & #9-
fow Gar g €, 99 ¥ swwge &g
STl & | g @gg Al CawiEd
Gar gt & 1 afew  fage maewe
F s9 gr W1 faewh L3
W g, ag go o HT ATH
arfe STl & qataw F agg wAmer
2 | w§ fau fce awim @ wfgg
fF ag o 3w & faq ow awm Hifa
fraifa &% | @Y sggeaqr & @Y
arfey fored g fagre @ feafeaar
% A A | TH WG IT HIEH
Al AM TG & F FHIC gy oo
®E

gl a% T faew & 9 F9E FT
A & IAFT 1966 T 2. 68 FUT
1968 & 5.5 FLIT AT 1969 & A1
"l § 8.8 FUT TOEl F qEA 4T
frafe e mor 1 aw T faew
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% 5ot % fofa & agn e
g 9 g 9w & s fReft e F
gFx £ @@ foq e frala samae
F1 €9 a7 & [ grar wnfae fF &w
afusy-afus  Fad1  EEE FT
&%, SR gEEEE au €% 6%
Foq W & sfus-garfas w2
"

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : Mr. Deputy
Speaker, Sir, 1 am very grateful to the
hon. Members for the support they have
given to this Bill. I would like to stress
that our export of silk to other ccuntrics
is increasing very rapidly. 1 would like
to quote the figures. In 1950, our export
of fabrics was Rs. 11-77 lakhs; export of
silk waste was Rs. 9-87 lakhs. In 1968,
for fabrics, it was Rs. 55016 lakhs and
for silk waste, it was Rs. 50-21 lakhs.
The total was Rs. 600-37 lakhs. From
January to November this year, the ex-
ports for fabrics came to Rs.1,222-43 lakhs
and for silk waste, Rs. 4625 lakhs. It
is our effort that silk waste should not be
exported in its raw form. When our spun
silk mills in our country at Channapatna
and Jaggi Road—refused to make pur-
chases, the prices of silk waste wen! down,
and then we allowed the exports. [ think
the production of the local mills hus gonc
down in recent months, and that is why
we are allowing that our silk waste or raw
silk should be consumed within the coun-
try and spun. Then, we are allowing
another mill also to come up, in Bhagal-
pur in Bihar.

1 think by 1971 this mill will start pro-
duction. 1Tt is not gur intention to ex-
port silkwaste in raw form. Mr. Biswa-
narayan Shastri and Mr. Lobo Prabhu
raised this point.

Coming to the efforts made by the
Central Silk Board, about rescarch, prior
to 1958 there was very little rescarch in
this field. In 1958 Government decided
to centralise the scricultural research and
since then the rescarch stations in Mysorc
and Bihar have been taken over by the
Central Silk Board and have since been
expanded to full-fledged rescarch  stations.
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These two stations have evolved a number
of improved races of silk worms. These
are under fieid trials and good results
are expectcd to be achieved within
a short time. Under the same scheme,
the research station in Assam is also pro-
posed to be taken over by the Central
Silk Board from 1-4-1970. We have also
decided to transfer the administrative con-
trol of the Berhampur resecarch station
to the Central Silk Board from 1-2-1970.
Highest priority is being accorded to seri-
cultural research under the fourth plan.
During the fourth plan, Rs. 88 lakhs are
allocated to be spent on rescarch activities.
During the fourth plan, Government
will invest about Rs. 11 crores in this
industry. Out of that, Rs. 2 crores will
be given to the Central Silk Board and
Rs. 9 crores to the Stat:s. It is the duty
of the States to improve the production
and quality of silk in their own States. If
they are not interested or do not pay
heed to it, we are helpless. Even then,
wc are pressing on the State Govern-
ments to give as much help as it is possi-
bl to the people of those Statcs in this
respect.

Mr. Srinibas Misra enquired why the
TariffT Act (First Schedule) was not amend-
ed to incorporate the effective rate of
duty on raw silk, which was brought into
foree by a notification under section 4(1)
of the Act. There is no obligation under
that section to make an amendment to
the schedule. The notification under sec-
tion 4(1) has been duly gazetted. Consi-
dering the heavy pressure of business in
Parliament, there was no need for such
an  amendment. MNow, however, it is
necessary to go before Parliament, as the
protection is due to expirc on 31-12-1969
and we arc taking the first opportunity
of incorporating the effective rate of 30
per cent in the statutory schedule.

The reason why we are bringing for-
ward this Bill now is that otherwise protec-
tion will expirc on 31-12-1969.

Shri Kothari rused questions about
the principles of costing, rehabilitation al-
lowance etc. I may say that the Tarifl
Commission trics to makc allowance for
all reasonuble clements ol costs. It also
carries out reviews  from time to time
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[Shri Ram Sewak)

1o take into account the changed circum-
stances.

As regards cost reduction, the Cabinet
has decided that a Bureau of Industrial
Costs and Prices should be set up in the
Ministry of Industrial Development and
an announcement was made by the
Ministry of Industrial Development to this
effect a few days ago.

Shri Lobo Prabhu raised the point
about the rate of 30 per cent which has
been effected since 28th March, 1968.
No adverse effect has been caused by
this. We have considered the present
Bill a convenient opportunity to make
the provisions clear by making the statu-
tory rate equal to the cffective rate. Should
the circumstances change and should the
protection be found to be insufficient,
government have sufficient powers under
section 4(1) of the Tarffl Act, 1934 to
increase the protective duty to any extent
found necessary.

His other point was that irrigational
lacilities have not been provided in Mysore
State. A scheme has been chalked out
under which 15,000 wells fitted with pump
sets would be functioning in the arca
where there is mulberry cultivation. It
is under examination.

Another point was that silk waste
cxport should be stopped. At present
the Channapatnam Spun Silk  Mill,
Mysore and Jaggi Road Mill Assam can
barely utilize about hall the silk waste
produced in the country. That 1s why
we allow partial cxport. But it is our
effort to see that in future we utilize the
cntire silk waste within the country and
we do not allow any export. With that
cnd in view, the capacity of the existing
mills is being increased and they are being
asked to run the second shift also so that
more silk waste and raw silk may becon-
sumed by thesc mills. There is no com-
plaint from these mills of any shortage
of silk waste for spinning. Both the
mills, which arc run by the State Govern-
ments, are running satisfactorily.

Government  will carelully consider
all the other points mentioned by the
hon. Members during the course of the
debate.
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MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

The motion was adopted.
Clause 2—(Amendment of First Schedule)

MR. DEPUTY-SPEAKER : There is
only one amendment by Shri Lobo Prabhu.
Under article 117(1) it requires the pre-
vious recommendation of the President.
That has not been obtained.

SHRI LOBO PRABHU
plied for it. y

: 1 have ap-

MR. DEPUTY-SPEAKER But it
has not come. Therefore, I cannot allow
that amendment. But he may briefly
speak on that.

SHRI1 LOBO PRABHU : I am meeting
the Minister's reply to my charge that
the duty has been reduced in a way not
to affect the interest of sericulture. He
has stated that there has been no reaction.
I have quoted already what happened in
Malda, how the prices have slumped.

I realise that the quantity imported
is small. It is only 37 tonnes as apainst
a total of 1,130 tonnes produced in the
country. But the Tarif  Commission
has emphasized that even this small quan-
tity has a psychological effect in a luxury
industry like silk. No doubt, the Minis-
ter said that at any time this ratc can be
raised but in the meanwhile the industry
may suffer very much.

1 do not want Lo say more than that
because even if I do, the Minister and I,
both, are helpless, the President having
not assented to nwy amendment. But |
would like to request the Minister to direct
the Silk Board to watch the situation very
carcfully. Imports have not risen- be-
cause there is the alternative scheme
of entitlement which enables people either
to get silk or to get chemicals and they
are getting chemicals now. But if for any
reason they do not get chemicals because
they do not pay as much as silk, you may
have a very serious situation.

In respect of silk waste—this is a point
of information if not of correction—accord-
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ing to the Tariff Commission's report
there is 32 per cent idle capacity in our
silk factories here. You cannot say that
wastc has to be exported because there is
no use for it. If the Minister wants, 1
can quote that particular statement of tho
Tariff Commission. There is this idle
capacity in our factories and at least to
that extent you should take steps (o re-
duce the export of silk waste.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 2 stand part of the
Bill.”
The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the FEnacting Formula,
and  the title were added to the
Bill.

SHRI RAM SEWAK : Sir, ] mow :
“That the Bill be passed.”

MR. DEPUTY-SPEAKER Motion
moved :
“That the Bill be passed.”
SHRI DATTATRAYA KUNTE

(Kolaba): Sir, 1 would like to sound a note
of warning, rather caution, when we arc
at the stage of passing the Bill. The rul-
ing given by the Chair is binding on me
and the whole House and I bow to that
ruling, but the conscquences of that ruling
are that we have considered this Bill, gene-
rally and clause by clause, without the

recommendation of the President. A fow
minutes back, when the hon. Member,
Shri Lobo Prabhu, wanted to move

his amendment, you were pleased (o say
that  bucause the consent or  the
recommendation of the President was not
obtained for the moving of his amend-
ment, you would not allow him to move
that amendment. At the same time, the
result has been that all the clauses have
been allowed to be adopted without the re-
commendation of the President. This will
mean not a mere procedural irregularity
but a constitutional illegality. 1t would
be unconstitutional.

It is, no doubt, true that the proceed-
ings of the House could not be questioned
M43LSS/69—11
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in a court of law but whether this Housc
has followed the Constitution or not can
cver be looked into by a court. There-
fore if anyone raises this point in a court
of law, namely, article 117(1) was not fol-
lowed by this House and, therefore, this
Bill was not considered by this House as
required by the Constitution, then we
must be prepared for the consequences.
I would warn the Government of the con-
sequences if they so arise.

SHRI S. M. KRISHNA (Mandya) :
Sir, 1 would like to point out 1o the Minis-
ter that during the discussion last time a
point was made by some of us, which has
becn  reiterated by my hon. Friend, Shri
Srinibas Misra, who participated in this
debate, that 65 per cent of this silk is manu-
factured and grown in Mysore State and
it so happens that the headquarters of the
Central Silk Board is located in Bombay.
Many pleas have been made and onee,
1 very distinctly rcmember, an assurance
was given on the floor of this House that
due and serious and urgent considcration
would be given to the suggestion that the
Silk Board be transferred from Bombay
to Bangalcre.

Even in the Advisory Committee of
the Silk Board, many resolutions have been
adopted to the effect that the Silk Board
will be able to function better from Banga-
lorc in the larger interest of the country.

I would like to have a catcgorical as-
surance from the hon. Minister. Last
time, he evaded it and thercby created
certain rough feelings between me and the
hon. Speaker. T would like to know the
reasons, il there arc any valid rcasons at
all, why the headgquarters should not he
shifted from Bombay to Bangalore. 1
would like to have a categorical answer
from the hon. Minister.

ot TrATEATC e (9A1) 0 9W-
ey WgiRd, g8 faw W1 g W
FH W1 @R, TN T AR § A AT
foes ¥ ¥4 WA 9T K OFF "W
g, 9w AN WA R, AR TE
o w7 ¢ AT A WET AT w7
g | fFr ama & &9 & a7 we
Fgn wrear § f @@y 9 &1 f ey
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MR. DEPUTY-SPEAKER : The ques-

tion is :
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“That the Bill be passed™

The motion was adopted,

ASSAM REORGANISATION
(MEGHALAYA) BILL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAYAN) : Mr. Deputy-
Speaker, Sir, I move :

“That the Bill to provide for the
formation within the State of Assam
of an autonomous State to be known
as Meghalaya and for matters connected
therewith, be taken into considera-
tion.”

Sir, by way of preliminary observations,
I would like to say that the question of
the re-organisation of Assam is familiar
to the Members of Parliament

SHRI GEORGE FERNANDES (Bom-
bay South) : We had to brow-beat you to
bring it about.

SHRI Y. B. CHAVAN : | don't mind
giving credit to you, if you want it.

The tribal arcas of Assam, as we all
know, already enjoy certain autonomy
under the Sixth  Schedule of the Consti-
tution. But it is a well-known fact that
this autnonomy was not considered to be
enough as the people in hill areas felt
that it does not provide them proper oppor-
tunitics to express their own political per-
sonality and their political aspirations. Therc-
fore, certain political  arrangements had
to be thought of and the Government

undertook very prolonged deliberations
and, as a result of wide and prolonged
consultations with different pcople we

came to certain conclusions which were
included in the statement of 11th Scptem-
ber, 1968,

The broad details of the set up envi-
saged under the scheme were indicated in
that statement. The entirc concept was
to enlarge the autmomy of the hill
areas by creating an autonomous State
within the State of Assam which this
Bill proposes to call Meghalaya. In
order to give shape to this idea, as a first
step, the Constitution had to be amended
by the Constitution (Twenty-Sccond)
Amendment Act, 1969, by which powers
were conferred on Parliament to enact
a law for the formation of an autonomous
State within the State of Assam.



